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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,  
CENTRAL ZONE, BHOPAL 

 
Original Application No. 101/2023 

 

IN THE MATTER OF: 

Petitioner   Abhay Jain 

Versus 

Respondents  State of Madhya Pradesh & Ors. 

 

COMPLIANCE REPORT ON BEHALF OF THE 
DIRECTOR, MINING AND GEOLOGY, STATE OF 
MADHYA PRADESH 

 

IT IS MOST RESPECTFULLY SUBMITTED HEREINUNDER :- 

1. That the present Original Application is a letter petition filed 

before the Hon’ble National Green Tribunal, Principal Bench, 

New Delhi and the same was registered as Original 

Application No. 408 of 2022, wherein it is alleged by the 

applicant that Central Government notified Madhav National 

Park, Eco-sensitive Zone (ESZ) which is spread over an area 

of 277.20 km2 and ESZ Notification contains a list of villages 

falling within ESZ and Village Majhera, District Shivpuri is 

one of those villages. As per ESZ notification, all new and 

existing (minor and major minerals), Stone quarrying and 

crushing units are prohibited with immediate effect except 

for meeting the domestic needs of bonafide local residents 

including digging of earth for construction or repair of 

houses and for manufacture of country tiles or bricks for 

housing and for other activities. Despite the prohibition 
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illegal mining is taking place in forest and revenue areas at 

Village Majhera, District Shivpuri. 

 

2. Thereafter the present Original Application, vide order dated 

21.08.2023 at National Green Tribunal, Principal Bench, 

New Delhi was transferred to this Hon’ble Tribunal. 

 
3. That vide Order dated 13.09.2023 the Hon’ble National 

Green Tribunal, Central Zone Bhopal, directed the 

Respondent to implement the Mine Closure Plan and 

recovering the amount from the Project Proponents. That for 

the convenience of this Hon’ble Tribunal, the relevant extract 

from order dated 24.03.2023 is reproduced hereinunder :- 

 
Accordingly, in light of order and in light of the 
Polluters Pay Principle the Collector is directed to 
implement the Mine Closure Plan by recovering the 
amount from the Project Proponents according to 
the rules and submit the report within 30 days. 

 
4.  That in compliance of the aforementioned order, the 

Collector / Chairman, District Mineral Foundation, 

Shivpuri, Madhya Pradesh sought approval through DMF 

Portal from the Madhya Pradesh State Mineral Resource 

Department for a total amount of Rs. 1,19,00,000/- (one 

crore and nineteen lakhs only) for proper Mine Closure in 

District Shivpuri. That vide letter dated 30.05.2023, Madhya 

Pradesh State Mineral Resource Department granted the 

approval for the aforementioned amount and vide Order 

dated 31.07.2023 of the Office of District Minerals 
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Foundation was released the amount of Rs. 1,19,00,000/- 

(one crore and nineteen lakhs only) and various heads were 

identified for funds to be allocated. That the copies of Letter 

dated 30.05.2023, Madhya Pradesh State Mineral Resource 

Department and Order dated 31.07.2023 of the Office of 

District Minerals Foundation are marked and annexed 

herewith as Annexure 1 and Annexure 2 respectively. 

 

5. It is submitted that after the funds were released and 

allocated the Office of the Executive Engineer, Rural 

Engineering Services Division Shivpuri (M.P.) floated E-

Tenders for various heads of works as identified in Order 

dated 31.07.2023, and thereafter the same were allotted to 

Contractors with a stipulated timeline of four months from 

the date of the agreements. That copies of E-Tenders floated 

and Letter of Acceptances issued by the Office of the 

Executive Engineer, Rural Engineering Services Division 

Shivpuri (M.P.) are marked and annexed herewith as 

Annexure 3 (Colly.). 

 
6. It is further pertinent to note here that in compliance of the 

abovementioned Order dated 13.09.2023 of this Hon’ble 

Tribunal, wherein it was directed that the District Collector, 

Shivpuri in lieu of Polluter Pay Principal and the rule of law 

has issued Demand Notices dated 10.10.2023 against 9 

Project Proponents and the copies of the same are marked 

and annexed herewith as Annexure 4 (Colly.) 
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7. That an affidavit in support of this Compliance Report is 

attached herewith. 

 

Date: 11.10.2023        
Place: Bhopal 

 
Through Counsel 

Prashant M. Harne 
Standing Counsel 

State of Madhya Pradesh 
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